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LOK SABHA

April 18, 1966/Chaitra 28,
1888 (Saka)

Monday,

The Lok Sabha met at Eleven of the
Clock.

(M. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
writwwg Yot & afgerat w wait
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The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir. Women are, however,
already eligible for appointment as
eommissioned officers in the Medical
Services of the Armed Forces.

(b) Does not arise,

Shri D. N. Tiwary: May [ know
whether they are deputed to forward
areag Or they are kept back?

Shri A. M. Thomas: With regard
%0 Armed Forces Medical Services,
although they are taken in, the gene-
ral understanding, in fact, is that they
will not be posted to the forward
areas.

Shri D, N. Tiwary: May ! know
whether there is any condition that
they will remain unmarried till they
serve there?

8bri A. M. Thomas: T do not think
that there is that condition.

Shri Bhagwat Jha Asad: May |

know whether the commissioned
women have offered to go to forwapd
areas and, if so, what is the percen-
tage, or whether the rules stand in the
way of their being sent to forward
areas and therefore they have not
oftered themselves?

Shri A, M. Thomas: The question
refers to general absorption in, and
recruitment to Armed Forces, As |
said, except for Medica] Services, they
are not taken. Even in regard
to Medical Services, they are, in
fact, not sent to forward areas;
that is to say, they have to serve in
the various military hospitals, but they
are not asked to serve in forward
areas; and I do not think that there
has been any voluntary offer to serve
in forward areas.
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Shri A. M. Thomas: ‘¢t s nhot e
question of bravery. The general
duties arc the same as those of male
doctors. The only thing is that they
would not be sent to operational areas.
The hon. Member also would concede
that it would be desirable that they
are not sent to operational areas.

Shri D. C. Sharma: Some women in
this world have done remarkatle work
in the fleld of intelligen:e and espion-
age, May I know if India has found
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its women sufficiently advanced to
undertake this work in this country
and in other countries?

The Minister of Defence (Shri Y. B.
Chavan): This question of espionage
and intelligence ig a different matter
sltogether. We are discussing at the
present moment the commissioning of
officers in the Armed Forces as such.

Ilnplementatlon\of Security Council’s
Resolution

+
*1159. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of External
Aftairs be pleased to state:

(a) whether the Indian represen-
tative at the U.N, has ever stated that
India would implement the Security
Council’'s resolution of the 20th Sep-
tember, 1965 in its entirety provided
the sequence of the steps contemplat-
ed in it is not altered; and

(b) if so, the Government’s reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise.
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Shri Swaran Singh: The Tashkent
Declaration which had been agreed
upon by both India and Pakistan was
an effort to restore normal conditions
outside the Security Council and
from that point of view, with regard
not only to the relation about with-
drawal of troops but also the other
essential conditions which I have from
time to time placed for consideration
before this House, it is distinclly a
better arrangement; it goes much be-
yond what is contained in the Security
Council Resolution.
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Shri Swaran Singh: It is true thay,
of late, the Pakistani leaders have
been making statements from time to
time whi.h are very much opposed to
the spirit of the Tashkent Declaration,
Some of them are opposed even to the
provisions of the Tashkent Declaration,
But the question here relates to the
Security Council Resolution versus the
Tashkent Declaration; the one could
be violated, and the other could aise
be violated.

Shri Nath Pal: May 1 draw the
attention of the External Affairs
Minister to paragraph 4 of the Reso-
lution of the Security Council, which
is the subject-matter of this question,
which states:

“Decides to consider as soon as
operative paragraph one bof the
Council’'s resolution 210 of 6th
September has been implemented
what steps could be taken to assist
towards a settlement of the politi-
cal problem underlying the pre-
sent conflict, and in the meantime
calls on the two Governments to
utilise all peaceful means, includ-
ing...... "?

I do not want to read it further. The
resolution undertakes or intends to
provide a political solution to the
problem which is underlying the con-
flict. May I know what Government's
attitude is with regard to that pare-
graph today? In view of Shri Lal
Bahadur Shastri’s categorical state-
ment to the House on the 16th Sep-
tember, 1965, namely:

“In regard to the political aspect
of the question. we made it clear
that we were fully determined to
maintain the sovereignty and
territorial integrity of India «f
which the State of Jammu rrd
Kashmir was an integral part.”,

may I know how Government recon-
cile the two things? Now that tbe





